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[Prof (M.rs ).Asima Chatterjee]

Regazrding wasteland develop-
ment, the Wasteland Develop-
mept Board has beea coastituted:
and it was decided that fodder
and fuol-would sheuld be grown
But. so. far, nothing has been
done.. and  therefore, it is.
mzm request to the pment Govern~
m
mes for the dwdopmm of fodder
and fuel-waod in wastelapd. -

While concluding, I mmst say
that .until ‘aird unless we ‘work uni-
todly, :it. iy impossible to build a

better and stromy India and also to -

mahitedes - tho - satiomsd -ohity and
integeation.: It is my last:'s
besanse I am § § 1o retire in
It-would be -a.
the Government accepts my sug-

[RAJYA SABHAI
gestions and I would be extrmlr.

for o i -
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gratefol, Thank you.. -

“THE VICE-CHAIRMAN (DR.
G. VIZA¥YA MOHAN REDDY):
Dr. Ratnskar Pandey.

SHRY PAWAN KUMAR BAN-
SAL: Sir, now we.have one hour
and w1th1n one hour, this matter.
regarding Nizamuddin incident can

be ' of. Otherwise, we won’t -
be able to take it up. So please ask .

for Home Minister'’s statement. (Jn-.
terruptions).

SHRIMATI JAYANTHI NAT-
ARAJAN:We will lie very brief.

SHRI PAWAN KUMAR BAN-
SAL: We will be briefin our clari--
fications. I request if, you take it
up right now, we will be able to
conclude it.

THE VICE-CHAIRMAN (DR..
VIJAYA MOHAN REDDY):
Wlll the hom. Minister agree ?

THE MINISTER OF HOME
AFFAIRST( MUFII MOHA-
MMAD SA : Yes Sir

THE VICE-CHAIRMAN (DR.
G. VDAYA MOHAN REDDY)-
Shall we take it up ?

—

4-00 P.M.

STATEMENT BY MINISTER

Re. Poliep Fiving in Nimsmmddis-
Area of Delhk

TI-IB VICE-CEA.IRMA.N £{DR.
G. VIHAYA MOHAN REDDY)
Copms of the statement have to be
irqulated. -

ci

SHR1 PAWAN KUMAR BAN--
StAé"L (Punfab): the Mm
start. .

THE: MINISTER' OF . HOMS:

AFRPAIRS: (BHER]' MUFIT ' MOKA::

MMAD SAYEEDY: $8,'F wishl :16

apprise. . . . (Inmrruptions).

A



EX, o

453 Statement by

THR VICE.CBAIRMAN (DR
4. VDAYA MOHMAN REDDY)!
go'_]:iu'hm H0t reached the Mens.

SHRIMATI JAYANTHL NAT.
ARAJAN: Wo don't tind -thisit the'
copies have not boen giverl.' Wo 4re
not objecting to-the' statentont

made. Let him ' make #t. (Inwl"-

tionz).

THE VICE-CHATRMAN :
VIAYA - MOHAN xm%

We will wait.

=it rrww faww s (Sat wBw) ¢
e gt @ﬁzrﬂ-mrﬂaﬂéﬂw&u |

o gvirihis firg wpiter i
W@n R it'*w,mmﬁiﬁm
s -

SHRI PAWAN KUMAR BAN-
AL: We arc not insisting.- on the
copies. Let the Minister. make the
statement. . L

SHRIMATE JAYANTHI NAT-
ARAJAN: We only requested the
Home Ministtr to come at 4 O
clock. We are net objeetansr (Inlﬂ'-
ruptions). - .

VICE-CHAIRMAN (DR.

VHAYA MOHAN REDDY):
Mt themt comic t6 ad aﬁeémt'.
(htermpnm) .-

SHRLKAMAL MGRARKA
Let.them note down th&punts and
ask their clarifications. | |

THE' VICE-CHAIRMAN' (DR.
G. VIJAYA MOMAN REDE)Y) :
If all the Members agees 30 it,” e
mtanedembemade Hon Mmﬁ-
ter..

"SHRI | ' Mc:fu
Mpta t.hs: YBE?DMesgﬁers
apprise the ‘of

about the mﬂm
incident which took place in the

[191m1i19901

jﬁnistea; ; 454 )
Nizstnwidin ans  of New- ofa
the mnmgof ‘17th Muruh

_on I4th Mucn 1996, the ofhde-

o,me uk#‘u’a‘%%‘* ) “"%

land has been a bone of ' con

between the Arya Samaj, Jor Bagh.
and the Kabrigtag Management Co-
mypittee of -Nizastuddin for some -
time-past. Since the title of the land .
was in diepute the Arya Samaj was
agvised to postpone the consteirotion :
till the title was established. In: thie
past also, whenever the Arya Samaj
had appreaehed the police, they

Sama] and othiér local Ieaders also
assured the Iocal police in the meet-
ing held- by the Addmonal Deputy
Commissiener of Police (South Di
trict) on 16-3-1990 that they would
only hold a ‘safsang’ and not under-
take any construetion.

l-tuw.m, oft 17'-3-1990, latgé

bd’gdn at the sit¢-
-m‘Oan(ismedm‘
hoekdysﬁdks lathis, etc. and som¥-
wmwmmmw with
Sénsifip - trouble, the local
péﬁéewhiehhedonlyduployeda
platoon edrliér, sumren
cements. Semorpehecoﬁeersalso
:rfnved at the lslpot h:d large numbex;
persons  who gathered a
themteweredlsarmdoﬂathsm
I the measitimé, crowd belongin
to_the other comin

across the - .
reac of the cremation _gr’ound Aﬁ
began pelfing stones. A heap

rags was sef on fire by some mis~ |
creants. Tear-gas shells were fired
by the police when the crowd dld
not fiesd -the warmidg, but this
ved-inéffastive ‘becamse of the

tion of wind. The SHO, Hazrat
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fShel Mufti Mohammad Sayeod)
‘ in EN. Din, sad S.L

‘Mizamuddin !
"Iqbal Mohd. had to resort to firing
two rounds each from service re-

eams on the Lajpat Rai Marg and
started stopping vehicles and attack-
ing four tear-gas shells
were fired to di the mob. The
mob suero a8 Head Constable
and a Constable and the Head
Constable was beaten up mercilessly.
Finding no alternative, six rounds
were fired in the air to scare away
the miscreants.

the ings started attacking the
police with stones etc.

The Lt. Governor of Delhi also
reached the spot. He talked to jthe
leaders of the Arya Samaj and the

eople of the Basti. Other political
&aders had also arrived. The situa-
tion was thereafter defused. However,
cértain miscreants, while dispersing,
set some jhuggis on fire. To disperse
them, the police again had to resort
to lathi-charge and firing in the area.
A judicial inquiry by a retired
Judge of High Court, Shri M. S.
QGujral has been ordered into the
incident. Ex-gratia payment of Rs.
50,000/~ to the next of kin of those
killed, Rs. 10,000/- in the case of
thoseseriouslyinjuredand Rs. 3,000(-
in the case of those with simple
injuries has been announced by the
Lt. Governor of Delhi.

I would request the Hon’ble
Members to join me in conveying
the dee‘pwt sympathies to the be-
reaved families. We also share their
grief. T would also appeal to all’ the
Hon’b!ehMembers todassist in mailll!-
taini armony and peace in the
Gﬁi&lh%l; d i

.1 would further like to inform
the Hon'ble Members that I per-

[RAJYA SA.BEA]
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sonally visited the site of the incident
today and mot the next of kin of
the deceased persons and those who
received injuries. The police autho-
rities have been asked to exercise
utmost vigil and ensure that no
untoward incident occurs. Fi i
assistance to the tune of Rs. 10,000
to the next of kin of each deceased
person and Rs. 3,000/-to each of the
injured persons has been sanctioned
from the Home Ministry’s Discre-
tionary Fund. I assure the House
that otlh:ngi;tl:lation is fully under
contr necessary steps have
been taken to maintain communal
peace and harmony.
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QG AT AT A1 4T, 7 HE HI AW
qlal T § 1 W WNT WY G A
g AT ST WY AT | oY et feafa
& g arNaTfamaT ® I I AW
1 A AT AW aEl ¥ @ wiE w®
HIAT | THHATAT & AGGE. ...

[19 MAR, 1980]

*Not recorded.

. Minister - 4S8

- ‘THRE VICE-CHAIRMAN (DR.
G. VIJAYA' MOHAN REDDY):
This will not go on record. Pieass

" gonfine yourself to the subject,

-ﬂomﬁl'

Sft oww sereet  (TrewTe)

| anE oY, T feE g o o

 sholt Wy were avw) *
AT A, m:gl‘qum %ﬁi:)am
W @ § um Twar SR

*  THB VICB-CHAIRMAN (DR.
G. VUAYA MOHAN REDDY):
~ Whet be hes said will not go on

'~ SHRT KAMAL MORAREA1
Pandeji, in the morning, thi; matter
was raised in the House and the

- whole House shared the conoern and

the whole House expressed the view
thst riot it » bad thing, and this
happened in Delhi itself. The Op-
pom wanted the Government to
make a statement today itself, Mr.
Gujral was here and he got up
and instantly agreed to make s
statement, My request to the Mem-~
bers is this: Please ask your -dlari
fications, whatever clarifications you

want. But, if you spoil the atmosphers

by making allegations against the
Prime Minister, then w:g‘will start

" replying to them.

DR. RATNAKAR PANDEY!
] am only stating the faots,

THE VIOE-CHAIRMAN (DR.
G. VIJAYA MOHAN REDDY)!
m are the faots 2....(Mnterrup-

DR. RATNAKAR PANbEY:
The Prime Minister is not going.*
..(Inserruptions). . .. -

THE. VICE-CHAIRMAN (DR,

: G. VUAYA MOHAN REDDY){

No. That will not go on record... .
(Mampttgm).'... :
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. SHAI KAMAL. MORARKA:
. Mr. Bandey, if you maks allegations
saiing them a3 faots, thea 1.will alto
say thet it js the Congress (1) which
has communalised the entire coun-
try, whiqh i3y oammpnalised the
entire atmosphers in the coyntry,
_Sugh as ?Lnnzihak 3s riots
- take - placy. it ‘will ‘not feel' happy.
If you wamt, 1 will also say this.
S9, do not bring in these things.
=: i eane a8l for disrifioatiens. -

ﬁowm;m:awﬂum' gaT-
L L L | 2 RO SR
- A PRt R ¥ gt avr.@
fU-ZN FaANr gre ¢ S wow
T W o7 I AgwAroer e
@R gumA- A Ry EA A wal

W) @ TR |y awesar
faQdt am @ favy ¥ fawgre § daY
" agAm wey wY aifen o ¥ 3
C g Pt Y Tm B @ g 9 wie-
zﬁq ¥H 2T ¥ AT Aoy A
oft o 1

A ooy

THE VICE-CHAIRMAN g)R.
G. YUAYA MOHAN REDPY):
_Now, Mr. Dipen Ghosh.

_ SHRT DIPEN GHQSH (West
Bengal): Sir, 1 am thankful to the
Homw Minister for his statement
which 1 wanted today in the morn-

Y ing.” But .a- aopy of the statement
ooﬂd-‘inoti_bn.glw;a to the M}cmmbers
beaayse of some changes in the tim-

" ings. Wikstowse the. Home Minister
might have stated, the be
yesterday, when it ocourred—it oc-
curred in the morning—and when it
was bt_'aulﬂt to my notice by our
% th’elpl T o plli?&
1 is age 1 ta
to the residents there. 1 talked to the

) oo offjgials posted there. Then
‘having oeme back, I talked to the

. Wome Minister twice, onos im-

.. mediately after coming back from
the place and again in the afternoon
whoa ] hoard eortain other develop-

[ BAIYA ‘SARBA ]
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ments had taken place in the meap-
time. It is.a mattor of very serious

- @ancein in as mych as in that parti-

cular place eyen in 1947 there was
no such communel olash though
many years sino¢ there was a Muslim

-. mokalia on this side of the nullah

and -an. the othes side of the read
there were Hindy areas. That. apea
where people hitherto were living in
communal harmony, suddenly plun-
ged into communal dlash. It is tmec

-- that there is & dispute as to the

ownership of that land, the land
on which thers is 2 burning ghat and

. the land on whigh there is 8 Muslim

burial ground ard there is" no iden-
tifiable demarcation betweon the
two pieges of lend. There was 3

- dispute. from the burning ghat side

with people frem Arya Samsaj de-
manding that that land was theirs
and ‘that land 2lso exténded to fur-
ther areas, and from the aother side

" people alaiming- that tigat land be-

longed 10 . Wagf. It is alsa true that
in the meantime on the land which
is reported to bt belonging to
Wagf some jhugsgis- have gome up

- wherg . some Bangladeshi - migrants

are lving, very popr people; some
ragstickers alsa live there. 1 was
shown the plan of that land by the
residonts there where they identified

-that that land belonged to Wadf,

it was 3 Wagqf property, on which
those shuggis have come yp. (infer-
ruptions) 1 am narrating whatever
I have gethered and 1 know what
clarifigation to ask and from - whom,
‘You need not-advise me. (interrup-
tions) Natyrally there is a dispute.
1 want to put the whole thing before
the Heme Minister. The whole thing
wat like this. Advance intimation
was given ta the goncerned entho-
rities that en that day morning there
wonld. be an attempt 1o, construet that
wall, But ynfortunately as I saw and
as ] was told by the residents,
no precautionsry measure8 were
taken to prevent thosg peapie from
eonstrgcting that wall....

SHR1 M. M. JACOB (Kerala):
It scems the policc was ready for

firing.
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SHR1 D]PEN GHOSH (West

. Bongal): When ] visited that place
.1 saw that the wall was kalf-cons-

. trusted, it looked freshly comstsuc-
- ted, in "the chape of 2 half-comsizuc-
:txon There is another. information,

a very disquicting information, which
1 recsived, which T would like to get
clarified or denied or substantiated
by the Hom:z Minister, that cven on
that day the wall remajned half

oconstrycted and &fter the arrive] of
_the police by the evening that was

“-wholly construgted. That informa-

tion prompied ms agam in the

. afternoon to telcphone b.un So 1

would like to know..

SHRI VITHALRAO MADHAYV-
RAO JADHAY (Maharashtra) : What
is the clarification you want ?
(Interryptions) You are wasting time,
{(Interruptio

THE VICE-CHATRMAN {DR.
G. VIIAYA MOHAN REDDY):
Please put the question,

OHOWDHARY HARI SINGH
{Uttar Pradesh): You have alread

taken 10 mitiutes (Infereuptions).

-SHRI DIPEN GHOSH: Despite
information Rkaving been received
in advange, why did the local autho-
rities not take the preceutionary
measures so that the wall cau_ld not

.o gonstructed and also in the
-pressuce of polies 2uthopities the

half constructed wall couvld not be
completed by the evening on that day

Aay ? This is my first query.

The second is that there is some
gap in his statcment. Maybe that
report has boen given to the Minister.
Whsn I roachod thore botween 1
and 1.30, I saw the the VHP volun-
teers and the Arva Samaj volunteers
assombled in good numbers moving
around with menacing gostures,:
having iathis in their hands. So it was
not that thoy were dispersed by the

.local authorities, In fact, I had

TRATYA SABHA ]
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drawn the attontxon of the conocmed
poliac offisiais—of no l¢ss'a persoa

than the Assistanf Commiissioner of
Polioe and Deputy Commissioner of
Pojj asked as to why:Moy
ar§ being allowed to mows-areund
with -such menacing gesturis, ‘mith
lathis in their hands. So 1. wiwid
like to know from the - Minéster
that despite orders from the above
how and why, in whet circumstences,
those peopls were allowed to remain
there with lathis cto., and move
around in the amthh mcnaamg

gesture at the 1 was
tie plage from whnre the' polwp had
fired. May be, the Were on

this side and ¢ were also on
the other side. Su:cg th.atgvua: a very
oongnted. crowded mo th,h-
out resorting to ﬁnng——hmu’sa it.is

-anybody’s guess that in a crowded

Muslim mohalle, a congosted Mus-
lim mohalla, xfthe polios fires dgm-
ted towards that

ordinary people, innoceht Poo; o,
will be bound to fall victims 4w such
firing, 1 do not want {0 dlspute 1he

.presence of some tropble mengerers

among the Muslim people- also. I

-Go not want to -dispute. that. 1 do

not want to dirpute {hat. both Were
exchenging steaol. and..

G. VlJ_AYA MOHAN REDD)!):
Please put the question. -

SHRI DIPEN GHOSH: & is a
on for the Adngihistration that
ced with sugh a situation wittther,

the polios being vatled upon to Hiring
about peage, to disperse the duar-
telling mob or the tob,
‘without firing towards the e!ovded
mohsalia, conld do something: eise.

Of course, a judicial inquiry has
been ordered and all will come out.
But the Police having fired in the
direction of the crowded mohalla
did not attempt to make 3 judicious
effort to quell the communal clashes.
The judicial inguiry will bﬁng it
out. In the meantime, I

like to know whether that wule

N
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" [Shri Dipen Ghost] tho Polics, as_hasﬂb:en .&t:rwdim
been fully constructed - as reported he new spapers, have cither been:
to me and as I have seen or- whether _ mghmtmmgleﬂ'l:rmm they have-
that wall has been removed ang, the actively been a part of what has
Status quo has. been restored. If been happening ? This is a deeply
yes, it is good. If not, why and disturbing situation. '
what steps the Minister would like .
to take ? Secondly, in view of the fact
. \g:t s:cl:x alsuit:ltl:s liiknddmknm'
SHRIMATI JAYANTHINATA- en place. I would like to know
RAJAN (Tamil Nadu): I appreciate, whether the Government records

Sir, that there has been lack of time
and also the results -of the judicial
inquiry are still to come. Many
" ot the udical inguiry, Sie toally
judicial inquiry. Sir, totally
rising above party lines, I would say
ith deep agony that these com-
clashes have occurred at a
time when the whole country is
worried about the futufe of Kashmir
like that which threaten- the unity
, and integrity of the country,

Sir, it secems that there is an
extremely sinister nexus that seems
to be developing. I hopeIam wrong.
1 am surc he will reassure us. But
the fact is that members of a parti-

Parliament also belong to the same
party. The fact is that all the news-

uniformly allege that the .
Il,’?)ﬁ%reehada

hand in this. Either

the Police had a hand in this or
the Police was a silent spectator
to the whole thing. In certain news-
papers they have even alleged that
the Police acted as a buffer between
the volunteers of the VHP and the
people in the basti who were pro-
testing. This nexus is extremely dis-
turbing particularly in view of the
fact that time and again from this
side of the House we have been
pointing out that the growing in-
fluence of certain fundamentalist for-
:ﬁs over the Cilovmpl ent is some-
ing that is deeply worrying to
all secular thband naﬁog:l ming:;l
péople in the country. So, my t
clanpécation from the Home Minister
is this. Is he aware of any such
mexus ? Is there is possibility that

actually show that the land belongs.
to the Wagf Board. If the Govern-
ment records actually show that,.
then where was the fquestion of
telling the VHP workers that it had
to be decided by the civil court ?
If this is the status of [the records,
then it was the duty of the Govotrll:;
ment to ‘protect people in

basti and if the VHP or tlie Arya
Samaj had any difficulty, about Jit,
they could have atpproached the
civil court later. Jf the records
show that the land belongs [to the
Wagf Board, it was the duty of
the Government to have protected
%ose people which they |failed to.

Thirdly, I am deeply concerned
about the fact that even though
two days have gone, till now 1 am
not aware if any arrests have been
made in this connection, especially
the VHP has said that they are
going to continue the building, no
matter what happens. They are in' a
very militant mood. Have any arrests.
been made ? Are you going to
arrest the anti-social elements who
are there and whosoever was res->
ponsible for the arson. looting and
the terrible incident. If no arrests
have been made, then what is the
reason ? Is the Police looking into
it or not ?

hestl:lr’ myﬁ: clarification is about
the firing, newspaper report is
very disturbing becausepe’i:t says that
the Additional - Commissioner of
Delhi Police, - Mr. Prakash Singh,

- says that he does not know how

the firing started. This was-an 11-

--year old child who was in -the bal-

cony of a multi-storeyed house..
‘When the Police had to open firing:
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_on the civilian population, there has
to be a reason. The Police have gone
on -record saying that they were
jﬂhr:d iatlﬁas;!tdby the people in tﬁﬁ:

ggi. it very strange, .
I want to know from the Home
Minister whether it was a fact.
And who was the official who
ordered the firing ? Why did he
order the firing ? How did the
firing actuaily take place ?

Finally, Sir, there is one more
report which says that bullets were
found in the ‘durgal’, in the place
of worship which is there in the
‘basti’. It is too much to assume
that the people who live in the
‘basti’ have bullets nor would they
attack their own

of worship.
If bullets were found

in a place

. of worship, wherefrom these bullets

came ?1Irequest the Home Minister
to go into these as very seriou-
sly. Thank you, Si

ol wwm (are-
N&w) : AET AFHT WX, AT G
% ¢ar AR g fafres age wr
XY awsR s IR qam & oara
WY AFIT VA g A Y WoAT T
T ¥ qw fear o+ & Rexwren

. WIS gare fggearT & 7@ X 0

TR T A n wEEm A
¥ g, ar wraqT # gy ar faslt & o,
sH W, 7o @AW 1 graa
< faq@t qadiel & T 9g TAAR
B T o 5 X HATHT BT RO AT

“ AT EAY |

[Srewrensm (sirrd s m)
farety  g¥]

awa%’m'w@w! #f:ﬁﬁaﬁw
wifedt & a8 FEgU RN T wW\Ra
N T ANF TR §U SEY RrE
faarat ngf-;l?gq‘ﬂﬁ
AEATAAT & T@ T
FHEE A QFAT FY 9@, WO
R FTm WYY, 7 5 8y 7S faurd

[19 MAR. 1880]
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TR ST Wifge | ¥ evwarg fw
Tt agfyr wll, o AR awr
AT GO § WA W qO-qr
T T ST q AT v
T % |

SUANTS AFRAT, §A9 qgw &
og paQfedaT qoT wigar =g fiv
QAT ot aATE I Y ofY, g Few e
X qTE ST G N ? W AW A AT
i ot ? I aws @ i A @
s A ¥ stsishrew sfefrie
¥ frq e e @ farg rfeer e
™ 9T ? AT gy Rafede g
fafreex amge daggfemm gom wr
TEATT TR HRUTYTATYT OT ATREY
g ¥ W, fragt = g W
Ay A R wERE A ar g ?
fraa sSheeeT 3 g § fF g
AT W AT W% 9T U ? qE W
e § P & ga-fafrex @mw
w7 FAQ-Fadw =g |

gt gwary § fv warar owaw
o T AR AT gane & fefume-
T o W g e qwfas.
welf fieits, former st giw-fafreex
g 7 fors fear, camr At wE g &

gl ag i fafreT eE ¥ W

WoEr gowa § @ i e an
Tet feor 9 1 7 fad Rt & afew
R AT § 19 fraaeT G #1
UeqTH FRTE oW g AR 59 aw
Fr W e oq & QX gew § Am-ongEr
e w1y Y | feg ifem-fag-farg
wriATe gaqeF § W@ WAy Al
¥ fageart w1 9 g% e §, ]
g fFER T el |
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Do) gl s 8}

atler gl lly 1 (eon
pr Sae )ld oo i o e
UP! plte dmpt € aale HRuds
¥ whia Syl & el &S

W b 5 e

- WS Aw e @it Bl
IR PR FUU RT3 N RN
coth @o Wiy gy U & gaugela
R e Grie elolud & s
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- S o8 Sy

&l e = e g
o & Kple Ul o il jiae
2epan SN o) oS withud
f Jam] | calim (oS o (p] dyp
P S ey S W
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W Rl S Sy S
o el S 6. Jaly Uy
- daly Uy famlal | ol
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hS dee epe 9 gl
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1 ST ond & - Ly Jui
¥ & 8 F Jyle
@ e =y gheriy ol
Yo oNtl & b de

[RAJYA SABHA]
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MW e o S Kiply
g o S Wy 8 W -

ER RS RN
Y (ONVII ST VIE ¥ ) PO WY -8
WS el S AWl

12 NS Dyegd Jybe - 4
W 8 2 4 e gale b

18e] oS € Wl (ol o5 mnapten -

- de @ Ao &y g adad b
Syoge oS @S 5 by &S
- Ay dp ehlud gl
B 2 lie gbakaitlS s
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él;:rklmilAﬁ‘AYANrm ATA
i fis 7dY agRT T AR ( J NATA-

e 3 & are e ® | RAJAN: Mr Almed, T amson.
ARy - v o R Wk 144 wgt :
i aft w2 17 wdw W, _ SHRI SYEDal SIBTEY RAZI:
wnfe ag agr Lare wnw g ¥ ? Madam, I have also giver my name.
THE VICE-CHAIRMAN
T Ty R T | R RVANTHL N
wgt ¥ 7 WC e ¥ P zi,nm‘:m' Everybody has given.
i wifaar &1 & [ §, A
T WY W @ frar T a WX DR. ABRAR AHMED KHAN:
qoy sra fear o fas ¢ witfaar Madam, only two or three - minutes.
R § | ww sy @ dur | Unterruptions)
T afadt & Framr a ge, SHRI ANAND _ SHARMA.
M ST T AT | g 9% (Himachal Pradesh): Madam, we
11 & & qo & e w1 Fen would like to know the order in_
AT L, T A W WY wW G which the Secretariat had received
§ Juwr oY Y a1 fry A e the names and whether the Members.
gﬂn@ﬂﬂzﬁ& % oy wgmy | "o have been given. time to seck
- PN ¥ clarifications gave their names after
e oo | Sl s Gy
ﬁwﬁ’:tmnhm IR &g AT HEN ir!g.il'mﬁ(ofz- Weﬁ:x"geﬂm%eChaifS-
I i terrup is some-
e thing which we would like to know.
am o awit lﬁ‘_‘:ﬁ : E“g (Interruptions) whether the names

' of those Members who have al-
T 7E WX ¥o gar g, o¥ fead ready been given this opportunity -
- qfu wIfEEC ST a1 aw Fefad come after those names Wwhich
fou § 7 g v oA e | Ro0 e OED - MES ) A of
THE VICE-CHAIRMAN (SHRI- We want only this much informa-

MATI'  JAYANTHI  NATA- tion. Nothing else. (Interruptions)

Mo Wl THE VICE-CHAIRMAN
iloo:n._stop e Dok WO pave SHRIMATI _JAYANTHI _NA-

. listen to me. mat ]):vou have sa:g
. . 18 pe'ﬂwﬂy A '/ . thmk
to adjoum at' 5 p.m. I_ would  zo- Secretariat will look into it
Tam goingto call the Home Minis- nterruptions)

. . SHRI ANAND SHARMA;
(Interruptions) We would like to know why this is

7 ge W THE VICE-CHAIRMAN

¥ @ Amd ¥ ud adew o (SHRIMATI  JAYANTHI - NA-

RANUSUIE S U S LG TARAJAN): I am sure you under
RAT AT, o9 T v orw qgsr stand. - '

a Member. There should not be any.*

? : . +
.. . (srwem) Exp}l{xsed as ordered by 'the
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- SHRL ANAND SHARMA:
We do not understand  this
(Interruptions) The Chair cannot
justify®

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NA-
TARAJAN): Mr. Sharma, I am
sure you will regret later on the
remark you have made (Inte
tions) There is a rule that only
one Member from each party
e ook Crserniprionsy” Let me

tions, me
finish, Mr. Sharma, All I am
saying is this. I asked right in
the begianing, what is the view of
the Members, We have to ad-
journ the House at 5 p.m, There
are two things. First of all, it is
a convention only that all Members
who have given their names will
be allowed to speak, 'but the rule
is that only one Member from
each party will be allowed to
speak. - ..

SHRI ANAND SHARMA:
I have been a Member for six years.
I am going out. But let me say...

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NA-
TAI:?:?AJAN): Shall I read out the
by}

SHRI ANAND SHARMA:I
do not want to be educated.
Tamaware of it.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NA-
TARAJAN): Mr. Sharma, I think,
you should not lose your temper.

SHRI ANAND SHARMA:
I am not losing my temper.

[ 10 MAR. -1990]

*Expunged as_. ordered by the
Chair. _ _
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THE - VICE-CHAIRMAN
(SHRIMATI JAYANTHI NA-
TARAJAN): It is not the business
of the Chair to educate anybody.
I am only asking you to listen to
the ruling.

SHRI ANAND SHARMA:

'fhankyouverymuch. I am ex-

tremely grateful to you.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NA-
TARAJAN): You should not
make any remarks which you may
have to regret later on.

SHRI ANAND SHARMA:
I need no} be educated.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NA-
TARAJAN: It is not the business
of the Chair to educate anybody,
Mr. Sharma. (Interruptions) Kindly
sit down, Mr. Sharma. I am on
my legs. Please listen to me.

SHRI ANAND SHARMA: If
that is the attitude. I cannot :help.

THE VICE-CHAIRMAN
HRIMATI JAYANTHI NA-
ARAJAN): Kindly listen to me.

I am only trying to find out whether
we can continue this later on or
ask the Home Minister to reply.
I am only secking the permission of

"the House. There is absolutely no

int in Members getting agitated
ike this. (Interruptiions) The Chair
is the custodian of the rights of
the House. All I am doing is
seeking the permission of the House
whether we should continme this
later on. (Interruptions) kindly,
let me finish, Mr. Sharma. If the
House agrees, we can sit till late in
the night. We can adjourn now

-and meet again and continne with

the discussion. But as I said ear-
lier, the rule is that only one Mem-

‘ber from each party is allowed

to speak. But if there has been
some problem about the order in
which the names have been given,
etc,, the Secretariat will look into
it. However, itis the discretion of
the Chair as to who should be
called and who should not be called.
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It is absolutely the discretion
of the Chair as to who sheuld be
calléd and who should not be
called. I 4m only asking the House
whether we should complete it
0w asking the Home Minister
to or comtinue with the dis-
cussion when we meet again,

SHRI MM, JACOB: Madam,
may I make a submission ?

SHRI ANAND. SHARMA:
On a point of clarification, Madam.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NA-
TARAJAN) : Let me heéar Mr.
-Jdoodb firstt Then 1 will . allow
you.

SHRI M.M. JACOB: Maddm,
the convention in this House is that
all those who have given their narges
are allowed to sesk clarifications.
This is the convention in the Rajya
Sabha all these " years.

THE VICE-CHAIRMAN
(SHRIMATE JAYANTHI NA-
TARAJAN)-: Thit is what we
ard talking about.

S MM. JACOB: I would
o ¢ to point out that this is
a convention.

THE VICE-CHAIRMAN
(SHRIMATI JAYA.NTHI NA-
TARAJAN): I is only a question
of time. We are following that
convention. If you want to come
back at 630, I bavo no problem
# all. (Interruptions).  After the
budget i3 over.

SHRE ANAND SHARMA:
I fesl very sorry to point out that
my objection as & Momber, seo-
king protection from the Chair
has beem misconstrued and rather
the Chair has misconstrued to an
extont that 1 am being told
n:ou!mthomhsm We are

Tesponting the conven
?mmu“.??'m

ﬁam:!s t be
Member should e’ depﬂved

. [RAJYA-SABHAT ' 1990.01 47%

({bﬁmfl IAYAM'HI NATA-
IAN): At no point of time has

the Chair said that the Members
are not allowed to seek clarifications.
The Chair objects if a Member
uses the words, “I do not want to
be educated”. 1 think it is wrong
it is not tho business of the Chair 10
educate emiy Member. It is only
a matter of convention and in any
cuc‘d:crehon of the Chair.
ety «

SHRI ANAND ]
You can say it is incorrect, but L
I have not done anything wrong.

THE LEADER OF THB
OPPOSITION (SHRI P. SHIV
SHANKER): May 1 submit? We

can continue this debate after the -
budget. That would be much better,

st wfresht Jwre 3T W fraer
tfe g agEyd W ) wwfe
Fr il e ey fag
ad #ifs AT T ¥ FWR AR
ame T § ... (wrwwer)

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NATA-
RAJAN): Is it
House that we adjourn now and
meet again at 7.00 ?

HON. MEMBERS: Yes.

THE VICE-CHAIRMAN
(SHRIMATI JAYANTHI NATA-
RAJAN): The House stands {ad-
jourded to meet agdin as 7.00 P.m,

The House then adjourned
at forty-seven minutes past
four of the clock

——

700 Pa.

" ‘The House reasseibled at sevea
ofthe clock, The Deputy Chairman:
i the Chair.

BUDGB’]‘ (GENERAL) }990-91

TI-IE DF.PUTY CHA!RMAN.
The Budget. Prof. Dandavate.

SHARMA; .

the will of the



